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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

O.A.NO. 330/90

TCRIINO.
4.,1298,
DATE OF DECISION 24.4.1998
anji Shivram Dave Petitioner
Miss D,S.,Pardit Advocate for the Petitioner (s}
Versus
Union of India & Orse. Respgndent
Mr.R.M,.Vin, Advocate for the Respondent [s'

CORAM

The Hon’ble Mr. ¢ radhakrishnan Member {(A)

1 31]

Member (J)

The Hon'ble Mr, P.C.¥annan

JUDGMENT

,  Whether Reporters of Local papers may be allowed to see the Judgment ¢
2, To be referred to the Reporter or not ? V/
¢, Whether their Lerdships wish to see the fair copy of the Judgment ¢

4, Whether it needs to be circulated to other Benches of the Tribunal ?
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Kanji Shivram Dave

residing at Quarter E/61T (SS)

Type 11, Railway Quarters,
Visavadar,Dist.Bhavnagar, cee

{(Advocate: MissL.S.Pandit )

VERSUS

l.Union of India, throughs
The General Manager,Westem Railway,
churchgate ,BOMBAY «

2. The Divisional Manager
Western Railway,
BHAVNAGAR

3. The statkon Superintendetn
Western Railway,
Visavadar ,Dist:BHAVNAGAR .

4. shri s.B.Makwana
R.,ASN. Western Railway,
Visavadar,
BHAVNAGAR . i

{(Advocate:s Mr.R.M,Vin )

ORAL ORDER

0A/330/.90

Applicant.

R espondents

Dates: 24.4.1998,

Per: Hon'ble shri P.C.Kannan : Member {(J)

Neither the applicant nor his counsel are present.

Dismissed for default., No order as to costse.
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Date of Decision 22.10.99
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some time, the applicant was served with a ] lemorandum dated 8.2.90 to vacate

legally allotied 1'vpe 11 quarter regularly and there is no question of unauthorised

Rs.825/- per month from the applicant.  Accordingly, the applicant has

allotted to him by the respondents in the normal w way and secondly against the

isste of charge sheet against him on the alleged unauthorised occupation of the
auarie hout being heard. The apphicani states that the e charging penal rent
without hearing him is ag ganst the principle of natural justice as the quarter has
been allotted to him by the respondents cannot be said fo be unauthorised

occupation. He states that his quarter was re-allotted to Shii S.B.Makwana

representative of Western Railwav Emplovees Union and the a pplicant wag

< LR ¥ Y. ¥ by 2 2 < Sl alll

penalised.  Accordingly he has approached ihis Tribunal praying for ihe

tollowing reliefs:-
=

(A} The Hon'ble Tribunal mav be pleased to quash and set aside the
Order charging any rent from the petitioner more than the normal rent
S NS S e e NTL T £ T sl f Seogwrepir @Y. G ga
e OCCHDAanon o1 LI YUl Iolh INO.LV-0-1 4114 B LIS 311 111 LI
lawtul occupation of the said quarter tll the final decision on the
alleged charges against the petitioner and not to charge any penal rent
from the petitioner

(B) Be pleased to quash and set aside the umpugned order charging the
Penal rent from the petitioner for the aforesaid quarter and treat the
same as tlegal and violative of principles of natural justice,

unconstitutional and bad.
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